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heir inherited a limited interest. But
by the 18956 Act they wanted to see
that both the daughter and the widow
got a proper statug in life. But un-
fortunately the position of the
daugter, particularly of the step-
daughter, was not taken into consi-
deration. Usually a widow, if she has
a step-daughter, would make over
the property by gift to others. To
avoid that and to protect their rights
this amendment has been brought in.

The rights of women are not at all
taken away. What has been givan
is given properly, without discrimina-
tion, to all the female heirs. It includes
widows as well as daughters. If that
is understood clearly, then this onb-
jection will not come in at all. And
even in the new Bill no widow is
harmed at all. But the daughters’
rights are established and they are
given whatever is given by the 1958
Act. If the intention is clearly to
give effect to it, then this amendment
is quite necessary and I hope the
House will agree to it.

Shri Heda (Nizamabad) rose—
Mr. Speaker: We will continue this

on the next day. We have to take up
a half-an-hour discussion now.

18.02 hrs,
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“The number of pilots recruited
since 1958-59 was only 26 as against
the number of ‘B' Licences of 118
issued over the same period. The
Committee regret that a complete
record of the unemployed trained
pilots is not apparently maintain-
ed.”
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Mr. Speaker: The hon. Member
may not take more than ten minutes.
But he has already taken fifteen
minutes. Now, Shri Nath Pai, Hon.
Members are not allowed to speak;
they can put questions—one or two
questions.

Shri Nath Pal (Rajapur): Mr.
Speaker, 1 am really very grateful to
you for directing that this debate take
place because though the matter looks
very simple and very small, indeed
it is very symbolic and symptomatic
of how in the midst of the beating of
the drums of planning, there is grow-
ing chaos in the Government. Since
you have directed me to frame ques-
tions, I will do so but let me sum up
the gituation. Here is a large num-
ber of pilots.

Shri 8. M. Banerjee (Kanpur): Sir,
we request that there may be ten
more” minutes so that we can express
our views,

Mr. Speaker: I will give ten minutes
to the Minister, ten minutes to the
persons who sponsor the discussion.
There are now flve minutes left; they
can put one or two questions.

Shri Nath Pal: I will be very briet
because my hon. fricnd Shri Braj Raj
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Singh has stated the main points. I
only wish he had spoken in English
so that Dr. Subbarayan—I am a Hindi-
wala normally—could have made a
reply because the replies that have
come from the Ministry so far have
proved to be very unconvincing.

On the one hand we are making a
heavy investment in training these
pilots; that is about the investment of
money. But, we are also investing
some of the very best talent in the
country. Sir, it is not just an average
young man who takes up this hazar-
dous course; it requires special ability,
special talent and a special kind of
mental aptitude; these are the vital
resources in the country; the money
aspect is the secondary aspect. It is
some of very best young men who
come for this course. And year after
year, batches after batches, are being
trained. Today they are going abeg-
ging—for what? Will there be some
use for us or are we to go on hunting
from door to door? What has been
the Ministry’s attitude—‘It is up to us
to train but not to provide for jobs’.
I am afraid that this shows a total
and colossal indifference in certain
very vital aspects. Firstly, as my pre-
decessor tried to point out, we have
not so much of resources so that we
can take this easy attitude: “Come
what may, we will go on without
caring what follows”; the human
resources .n this country are also
limited.

There is another thing, Sir—the
element of suffering caused to these
young men, for no fault of their own.
It is no use saying that the whole
matter is receiving consideration.
Everything has got its time-limit.
May 1 ask this question? Is it not a
fact that looking into the problem of
the requirements of the Defence of
this country, it is not that we require
200 or 300 persons but we require
much more....

Mr. Speaker: I am not going to
allow this. He can ask only one
question.

Shri Nath Pail: Is it not a fact that
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there will never be a surfeit of civi-
lian trained pilots when our neigh-
bours with whom we have some
quarrels have as many as 3,000 te
5,000 yet, first-line pilots? Can we
afford to ignore this? That is my
question. If you cannot provide
recruitment to them immediately
either in the IAF or the IAC, is it not
possible for the Ministry to take it
upon themselves, in view of the fact
that this is our second line of defence,
and to see that an agency is created
through which employment is pro-
vided for every pilot who finishes his
coursc of training at Allahabad, every
year there is a renewal of the course
for which the Government pays, the
licences of these young men are
renewed by the Government and when
the hour comes we have a few
thousand readymade pilots? That is
precisely what is being neglected?
That is what I suggest to him, so that
we do not appear to be unfair to
them. We do not recruit all of them
in the IAC or IAF but to neglect
them and keep them unemployed is
a grave waste. I ask him, therefore,
whether it is not possible for him to
create an agency in consultation with
the Defence Ministry, perhaps the
Finance Ministry, and perhaps the
Labour Ministry, so that every year
we train these people in batches and
they are given suitable jobs and their
course is renewed every year at Gov-
ernment cost and when the hour
comes we have the services of these
young men.

A 3 qrRe sfafia @ v ¥ IR
ACA G &, OF «1T 4T & AR
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Mr, Speaker: Hon. Members who
want to put questions should write
to me earlier of their intention to do
so. Anyhow, I am allowing them
now.

Shri 8. M. Banerjee: I should like
to put two questions. The Minister
stated in the House this morning that
with the introduction of heavier and
faster aircraft, the demand for pilots
in the IAC will be reduced. I want
to know whether he is aware of the
fact that the representatives of the
Directorate-General of Civil Aviation,
when they gave evidence before the
Estimates Committee, said that the
introduction of faster and heavier air-
craft need not lead to a reduction in
the number of pilots. I want to know
how the Minister reconciles his state-
ment with this evidence.

My second question is this: it is
about the  Assistant Acrodrome
Officers also. They have to give a
guarantee and they will not be allow-
ed to be pilots for another five years,
and they will lose their efficiency.
The question is, whether it is a fact
that still, after this unemployment of
these pilots, after spending Rs. 52,000,
the training is going on; 15 trainees
besides six trainees under the Colombo
Plan are getting trained in Bamrauli.
If that is so, what is the use of train-
ing them when they are not able to
get employment?

Shri Basapps (Tiptur): May 1
know how, after the Master Com-
mittee report, the Civil Aviation
authorities failed to appreciate the
impact of the faster aircraft at an
earlier stage and failed to prevent
this unemployment of pilots? Second-
ly, may I know whether, with some
additional training, they can be
absorbed in the Defence Ministry and,
if so, what is the nature of that train-
ing and how much more will it cost?

Mr. Speaker: The Deputy Minister
of Civil Aviation. The Minister also
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may speak. There are very many
aspects, The pilots have to go on
having some flights. Otherwise, they
will become rusty. Even after get-
ting trained, the pilots must fly for
some hours. Otherwise, they will
become useless and unfit for work,
That question also is involved.

Shri Nath Pai: The Governmenti
must provide for it.

The Dcputy Minister of Civil Avia-
tion (Shri Mohiuddin): I am obliged
to the Estimates Committec for glving
a very lucid account of the position
arising out of the unemployed pilots.
It is a very useful report, and we are
giving our full attention to the sug-
gestions made by the Estimates Com-
mittee. The question as to how this
unemployment arose has been dealt
with in the report. But I may remind
the House that unemployment of
pilots—as other unemployed technical
men, is a periodical one; it is a periodi-
cal phenomenon. In 1852-53, there
were, according to the Master Com-
mittee report, about 100 unemployed
pilots.

Shri Nath Pal: There are 90 now.

“Shri Mohiuddin: In 1956-57, there
was an acute shortage. I shall make
an altempt to give some explanation
as to how unemployment actually
happened. The Estimates Committee
in their report have stated that in
1856-57, 49 B licences were given and
the TIAC employed 101 pilots. I have
not got the time to go into all the
details, because the questions were
posed only this morning and the
report of the Estimates Committee
had come in only four days ago.

Shri Braj Raj Singh: It was on the
24th of last month. It is now 13 days.

Shri Mohiuddin: It came in four
or five days ago, 101 pilots were
employed in 1956-57. The question is
how this could come about. Obviously
pilots could come only from the exist-
ing pool of pilots. The existing
pool of B licence pilots consists of
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pilots employed by private operators,
flying clubs, tea estates and other
private owners of aircraft. Due to
the fact that a large number was
employed by IAC in 1856-57, much
larger than the number of licences
issued, a gap was created in the
employment situation. That is how
in 1956-57, as I stated before, there
was an acute shortage and on account
of the existing acute shortage in
1956-57, there was demand from every
quarter for greater number of trainees
to be admitted to the CATC at Allaha-
bad. That is one explanation I couid
give at this moment,

As regards the numbers that were
taken in 1957 and 1958 for train-
ing purposes, the number of licences
issued went up to 72 in 1959. Other-
wise, in 1958 it was 19 and in 1960, it
was 27. This increased number of 72,
as I have just stated, was due to the
fact that on account of the very heavy
employment of 101 pilots by the 1AC,
a larger number of trainees went in
for the B licence at either CATC or
in the flying clubs. That was one
explanation, which I think should
satisty Shri Braj Raj Singh, why 118
licences were issued in 1958, 1959 and
1960 while only 26 pilots were employ-
ed by the IAC. I must admit I have
not got the information as to where
the rest of the pilots were employed.

In 1960, the Director-General of
Civil Aviation wrote a letter to an
organisation called the Unemployed
Pilots’ Association—it is not a well-
organised or recognised body—because
he wanted to get the information.

Shri S. M. Banerjee: Our informa-
tion was that a letter was written to
them, but no understanding was given
to them whether they want to remain
in IAC or not. I have talked to some
pilots in Lucknow and Kanpur.

Shri Mohiuddin: In 1860, the
Director-General of Civil Aviation
again wrote to 73 pilots. This num-
ber 73 comes from the CATC
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employees of 1957, 1958 and 1959, not
all B licence pilots., Letters were sent
to 73 pilots, out of which replies were
received from 51 only. This is about
the middle of 1960. The figures that
emerge from their replies are out of
51, 38 replied that they were
unemployed. Of course they are not
very complete figures.

Shri Braj Raj Singh: They are not
at all complete.

Shri Mohiuddin: I am admitting
that they are not complete. They are
not very reliable either. The
Director-General has again written,
as I stated in my reply yesterday, but
we have not received replies from
them unemployed pilots so far. I hope
we will receive the replies and we
will be able to analyse those figures
more completely. But what I am
afraid is that all the pilols may not
reply as was the experience in 1960.

Shri Braj Raj Singh: Are you sure
that all have reccived the letter?

Shri Mohiuddin: We can send
letters only to the addresses that we
have got.

Shri Nath Pai: Do you not have a
record of the people?

Shri Mohiuddin: We have got a
record of the people either from the
Flying Club or from the CATC. It is
only to those addresses that we can
send the letters,

Shri S. M. Banerjee: Sir, the Esti-
mates Committee has said:

“The Committee regret that a
complete record of unemployed
and trained pilots is not appa-
rently maintained.”

Mr, Speaker: He says that with the
best of their knowledge they have
only two sources from which they
can get the addresses. Unless those
unemployed pilots from time to time
write to the office giving their
addresses how are these people to
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know? To the best of their ability
they have prepared a list; beyond
that what can they do?

Shri Braj Raj Singh: I can help
them.

Shri Mohiuddin: I shall be obliged
if the hon. Member gives the exact
addresses of the unemployed pilots.
Then I can write to them.

Shri Braj Raj Singh: The exact
number I can give him presently.

Mr. Speaker: Order, order. There
is no purpose in interrupting like
this. The hon, Minister has placed
all his cards on the Table. He says
this is all the information that he has
got. If hon. Members have got the
addresses thiey can pass them on to
the Minister. It is not good if you
merely give the numbers.

Shri Mohiuddin: As I mentioned
yesterday also in my reply to the
debate, I shall be obliged if hon.
Members help us in getting the
correct addresses about the unemploy-
ed pilots. (Interruption).

Mr, Speaker: Order, order. I am
really surprised. If the unemployed
pilots are absolutely indifferent what
is the use of buttressing them like
this? They are also educated men.
They are watching the proceedings of
the House, the Estimates Committee
and so on. Let them write to the
office giving their addresses. Then
we can ask the Government why they
have not employed those persons.

Shri Mohiuddin: Then, Sir, some
hon. Members asked for some infor-
mation. The licences have to be
renewed every six months, and that
rule has to be observed. The pilots
are allowed to fly for renewal of
licences at a concessional rate of
Rs. 10 per hour. Normally ten hours
flying is sufficient for renewal of
licences.

Shri Nath Pai: Will an unemployed
have s0 much money?
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Mr. Speaker: Rs. 10 X 10 saysu1
Rs. 100. After having spent Rs. 40,000
or Rs. 50,000, can't they spend another
Rs, 100?

Shri Nath Pal: And remain un-
employed for years?

Mr. Speaker: It only amounts to
throwing away money on people who
are indifferent.

Shri Nath Pai: No, no; they have
made many requests.

Shri S. M. Banerjee: We shall ask
them to write to you.

Mr. Speaker: I have no objection.
I will pass them on to the Minister.

Shri Mohiuddin: I shall deal with
onc more minor point. The hon.
Member asked why the DGCA or the
IAC did not appreciate the fact that
bigger and faster aircraft were
coming and the position of the pilots
will perhaps be affected. That is true.
The position of the pilots has been
affected in many countries. Even in
America it has happened—I have seen
the reports—and it has resulted in a
large number of unemployed pilots.
Here, in this case, I may mention,
originally when orders were placed
for Viscounts we had also some Sky-
masters which also carry 44 passen-
gers—of course, they are not so fast
as the Viscounts. So, on account of
the fleet position at that moment it
was not very clecar as to how the
purchase of Viscounts, which are
faster and bigger, will affect the situa-
tion with regard to the number of
pilots. I admit, we should have fore-
seen. But, unfortunately, this situa-
tion has arisen in many countries, and
we could not foresee at that moment.
The {facts available with us at that
moment could not lead us to foresee
unemployment.

Shri Nath Pai: The fact that heavier
aircrafts have been introduced by the
IAC does not make a material or sub-
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[Shri Nath Pai]

stantial difference to the require-
ments of pilots. This is quite a diffe-
rent reply. There is the finding of
the Estimates Committee on page 9.

Shri S. M. Banerjee: Did they dis-
cuss anything with the Defence
Ministry on this subject?

Shri Mohiuddin: We will try our
best to get some pilots taken by them.
The hon. Member asks: why not
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compel them? How can we compel
them?

Shri Braj Raj Singh: After all, it
15 the same Government,

Mr, Speaker: This discussion is
over.

1836 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April
‘10, 1961|Caitra 20, 1883 (Sakda).





